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M.P. Flats

2343. Shri S. M. Banerjee:
Shri Hem Barua:
Shri Yashpal Singh:
Shri Alvares:
Shri Warior:
Shri Daji:
Shri Indrajit Gupta:
Shrimati Viml; Devi:
Shri Mohammad Elias:
Dr. Ranen Sen:
Shri Nambiar:
Shri Umanath:
Shri P. Kunhan:
Shri Imbichibava:
Shri Pottekkatt:
Shri Biren Dutta:
Shri Dasaratha Deb:
Shrij Dinen Bhattacharya:
Shri A. V. Raghavan:
Shri M. V. Swamy:
Shri Madhu Limaye:
Shri Vishram Prasad:
Shri Onkar Lal Berwa:
Shri Bade:
Shri Hukam Chand

Kachhavaiya:

Shri Shree Narayan Das:
Shri Omkar Singh:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) whether it is a fact that some
M.P. flatg in South and North Avenue,
etc. have been surrendered from
Members Pool to General Pool and
such flats have been allotted to Gov-
ernment Officials;

(b) whether it is also a fact that
the said allotments have been made
on out-of-turn basis; and

(c) if so, (i) the number of flats
surrendered to the General Pool;
(ii) full particulars regarding officials
‘who have been given such allotments,
ang (iii) the particulars of officials
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who have been given allotments out-
of-turn; the date of such allotments,
and the specific grounds meriting such
out-of-turp allotments to them?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Rhanna): (a) Yes, these were sur-
plus to the requirements of Members
of Parliament,

(b) As these flats were meant for
Members of Parliament, these have not
been classified like other residential
accommodation meant for Govern-
‘ment servants. As such these have
been allotted temporarily on ad-hoc
basis.

(c) (i) 20.

(ii) and (iii). A statement is laid
on the Table of the House. [Placed
in Library. See No. LT-7417/66].

CORRECTION OF ANSWER TO
U.S.Q. No. 2171, DATED 9-12-65 RE-
GARDING SCHEDULED CASTES
AND SCHEDULED TRIBES EM-
PLOYEES IN THE OFFICE OF AC-
COUNTANT GENERAL, ORISSA, AT
BHUBANESHWAR

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
In reply to the Unstarred Quastion
No. 2171, regarding the number of
Scheduled Castes and Scheduled
Tribes employees in the office of Ac-
countant General at Bhubaneshwar,
answered by the Finance Minister in
the Lok Sabha on 9th  December,
1965, certain figures were furnished,
which have subsequently been found
to be incorrect. It appears that in the
figures furnised previously the Ac-
countant General concerned had taken
certain categories of employees twice
over. I would, therefore, like to make
the following correction in the infor-
mation already furnished:—

Categrics of staff Information  Correct

already furni- informa-
shedinreply tion in
to Question  reply to
answered on  Question
9-12-65 answercd on
9-12-65
1 2 3
(a) Total No. of -
employees of 1826 1173

all categories

Proposed strike 5284
by L.I.C. Employees (C.A.)

1 2 3

(b) Noof emplo-
yees belonging
to Scheduled
Casts
No of emplo-
yees belonging
to Scheduled 26 23
Tribes

114 109

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

PROPOSED STRIKE BY LIC EMPLOYEES ON
25TH NOVEMBER, 1966

Shri Indrajit Gupta (Calcutta—
South West): Sir, I call the attention
of the Minister of Finance to the
following matter of urgent public
importance and I request that he may
make a statement thereon:—

“The proposed token strike by
the employees of the Life Insur-
ance Corporation on the 25th Nov-
ember, 1966.”

Shri S. M. Banerjee (Kanpur): Sir,
I rise To a point of order,

Mr. Deputy-Speaker: You do not

want this to be admitted?
Sir,

Shri S. M. Banerjee: kindly

hear me. We are all Mcembers, we
are not astrologers.
Mr. Deputy-Speaker: What is his

point of order?

Shri 8. M. Banerjee: Sir, my point
of order is under Rule 376(2) which
says:

“A point of order may be raised
in relation to the business before
the House at the moment:”

The business before the House at the
moment is Calling Attention Notice.

Sir, may I i{fivite your kind fttention
to the statement which has been sup-
plied to us, the statement by the
Finance Minister in reply to this Call-
ing Attention Noticé? May T invite





